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learncd counsel for he petitioner the
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" on 26.9.00.
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\} i6.9.00 ] H“m Mr.B.K.S8hama, lcarned counsc
b for the petitioner.
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| List on 9.11.2000 for show cauge dni;i
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for further, orders.

 |pember

| the petitioner. Mr A.Deb Roy,learned -
vvcounsel for the alleged contemners prays
| for four weeks, time to file objection.
I 'Prayer allowed. i ’

J .

List on 6.12. 2000 for crder.
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© Shri Kh.Dinamanit Singh respondent “
Nos 3 is present in the Court and filed °
the 'freplya No reply so :Ear filed on f .
behalf of respondent No., Sé,} i.“pli:e e i
on. 9.4.01 for orders. ‘I‘hewrespon ents[ ok

~ o "y O Lot Aot of To e Y
ng,‘}pg?m{_records and his pgrsénal b )
presence is exempted for the time
o @ﬂ'beingmu.rtj Sh 954,01 For arderse
g d kid ‘
. h‘y w; xv"v&"g ) ‘ .
s lember. * | VJ.ce«Chairman
. : , 1

Shri Kh.ﬂinamani bingh respondent
\10.3 is- present ‘in the Court andg f&led

the reply. fNo reply so far filed on

I behal £ of Ljesponaent Ni.l & 2. List

on 9s4401 for orders. The presence of -
o respondent No.3 is recorded and his
perscnal presence is exanpted for the
Jtime beingo ‘ - )
L (Ao e
bll%lg“er f A e - Vice=Chairman
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Notes of the Registty | ' Date - Order of the Tribunal

_Mlaee|

_ 9.4.2001 Reply has been .iled on behal. o,

& ‘ko@ C_one_ respondent No.3. The respondent Nos.l and 2

‘& o ) b\u}é . may .ile written statement,A i» they are so advised.
List it .or orders on 10.5.01.

tML.Q_ MMWbﬁ t
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Vice-Chairman
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/ 11.5.,01 bigt on 18.5.01 for orders.
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Member Vice=Chairman

14,5,p1 The Contempt Pstitions.ste directed

aged violation of the ardc of thﬂ

Gﬁ., involved-in the Bontmpt P.tltiaﬂ xR
which has now befn atatad that the judgnen'
- i 4«, . s -
-~ O/ L'

and otdor of ¢hh 0iA. Tha;«tsubject matter

U Phe ACCT Ny vz L0 N 000 A )
S : L'-\- \ | of the urit Petit pn vefore the High
- [L)L.L» L. Court and the order\of this Tribunal are
oviin Y also asgisted by the igh Court. In that
o V) . T]view of the matter the ntespt Procese

dinge standk dismicsed,

Membep hai mman
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- , At i |
] 14.5.01 - This Contempt Petition has been Filed
h . for allegad violation of the order of the
? Tribunal dated 16-2-00 passed in
| geA. N0,51/2000. It has now been stated
that the judgment and-ordser of Tribunal
dated 16-2-00 in the subject matter of
- . a Writ Petition before the High Court
@ T - and the High Court has stayed the order
| ! of the Tribunal, Since the matter is
@ | under examination by the High Court
%‘ | question of proceeding with Contempt
i Pgt;tian-does not arise, Accordingly the
b €.P. stands dismissed,
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IN THE CENTRAL AbMINISTRATIVE TRIBUNAL

GUWAHAT] BENCH :: GUWAHATI
(CIVIL CONTEMPT JURISDICTION)

Contempt petition NOA;? ﬁ;‘ /2080

OA-No- 51 [2000

IN THE MATTER QOF :

" An - application under Section 17 of
thé Administrative Tribunals Act
(Procedure) Rules 1987. )

- AND -~

IN THE MATTER OF :

L. . Lo o i
] ’ . B RSN ’
Y Sesoninistrative T upel
. V)
3

1985 read with Rule 24 of the CAT

Willful and deliberate violation of-

the orders dated 16.2.2#0#8 passed in

OA No. 51/2006 (Th, Basanta Singh -

Vs - Union of India & Ors.)

- AND -

IN THE MATTER OF

]

Th. Basanta Singh, Ningthoukhongvkha‘

Khunou, Bisnupur, Imphal, Manipur.

v -

..;Petitiqner

- Vg -
o S ngxxﬁ/ﬁ WY&M
Secretary to he Government of

india, Ministry of Home, New Delhi.



2. I. k. TBOON%hV“~, IAS

. The Registrar General of India,

2/A Manshing Road, New Delhi-118011.

v

3. S5hri Kh. Dinamani Singh,

Director of Census, Manipur, Imphal.

Contemners/Respondents

The humble petition on behalf of +the abovenamed

Petitioner.

MOST RESPECTFULLY SHEWETH

1. That tﬁe Petitioner is a retrenched Census enployee.
He was'éngaged during 1981 Census as.Computar.' He 1is
qualified to hold the post of Asstt. Compiler, Computer

and other such Group C post,

2. 'That the Petitioner being =a reérqpched: census
empl&yée,‘ heA is éntit}ed to get preference in the
ma£ter of appointment as per the circulars of the
Government éf India and also as per the decisions given
by the Supreme Court of India in respect of retrenchea
Cehsus‘ employees. Inspite of such a position when the
Pgtitioner was not appointed against available and
suitable vacancies,.he hadlto approach this Hoﬁ'ble
Tribunal " by filing O0OA No. 51/20008. In view of the
settle legal position the OA was disposed of by
Judgment & Order dated 16.2.zéwﬂ‘by whicb direction was
issued for appointment of the Petitioner immediately
within a reasbnable time after occurrence of the.

vacancies, not later than two months from the date of



receipt of the Qfder.

A copy of the said order datéd 16.2.2000 is

annexed hereto as Annexure-1.

3. " That insﬁite of receipt of thg copy of the said
order by_ali the Respondentsvand_inspite of there being
vacancies the Respondents had not taken any aci%on 50
far towards appointment of the Petitédner.'Be it state
here .that apért from the regﬁlar vacahcies, under ﬁhe
disposa{, of fhe Respondent No. 3, tﬁere .are also
vagancies created fo; 2691 Census and the 'Petitjoner
can veryrQei}‘be accommodated against any one of ‘such
group ;C' &acéncies. The fact that there are existing
vacancies is amply born. out from letters dated

21.6.2080 and 5.9.2ﬁﬂﬂiwherein it is clearly -indicated

thatkbthefe are vacancies. Be it further  stated here
that even aftef the order of _the Hon'ble Tribunal
perssns‘have been prqmofed to various group C posts and

to that effec%‘office order dated 22.8.200% has been

‘issued premoting persons from LDC to UDC ; computers to

statistic%I' assistants and assistant compilers to
computers. 'All - such promotions ‘have been  made
tempcrarily' against  resultant vacancies of the

temporary posts sanctioned for census of India, 2001.

Copies of the letters dated 21.6.2080 | and

- 5.9.2000  are annexed as Annexure-2 and 3

.respectively.

4, That from the ébove it is cr§stai clear that +the



Respondents have completely disregarded and disobeyance

‘the orders .of the Hon'ble Tfibunak for which they are

liable for Contempt of Court Proceedings. Inspité of

the orders of the Hon'ble Tribunal for appointment of
the Pétitianer either against regular vacancy or

against census vacancies, many vacancies of both the

categories havé been filled up by promotion and -some

more vacancies are sought to be filled up on
deputation. This is out and out a case of contempt. The

period of two months fix by the Hon'ble TfibuhaIA has

long elapsed, but yet the Respondents have not -

implemented’ the -orders of this Hen'ble Tribunal ~and

instead the vacancies are being filled up by other

methods without first appointing the Petitioners.

5. That the Petitioner-étates‘thax as already stated

above there are vacancies in group C cadre such as

Asstt. Compiler, Computor, LDC, FPMO, Draftsman, Hindi

- Typist, Statistical Asstts. etc. at the disposal of the

Respondent No. 3. The said vacancies are long term

vacancies as well as the vacancies created for 2041

census. The Petitioner can very well be accommodate

against any one of those vacancies. However, the

‘Respondents turning a deaf ear to the representations

of the writ Petitioner and defying the orders of this

-

Hon'ble -Tribunal have resorted to other wmode of

appointment so as to frdstrate the claim of the

Petitioner. This is a clear case of Contempt of this

Hon'ble Tribunal for willful and deliberate violation

of the orders of the Hon'ble Tribunal. ' .



6. That the'Petitioner staées that Rﬁle 24 of the CAT
(Procedure) Ruies 1987 empowers Of,the ﬁon'ble Tribunal
to pass approbriate order towards implementation of the.
orders of the Hon'ble Tribunal';nd to secure ends of
justice. The :Petitioner aparf_ ffum invoking - the
Contempt jurisdiction of thé_Hoﬁ'bie Tribunél has é}so
invoked its power wunder Rule 24 of the said Rules for

appropriate relief.

7. That this application has been filed bonafide and to

secure the ends of justice.

In vthe bremises aforesaid- it ié
most.respectfully-prayed that the Hon'ble
Tribunal mayvbe pleased to issue Notiée
calliné upon the Respondents to show

cause as to why Contempt of ~ Court
Proceedings should. not be drawn up
against eaoh_énd every one of fhem ~for
wiliful and deliberate violation of the
order dated 16.2.2000 passed in 0A No.
5172000 and éé to why appropriate
orders/direction shall not be issued
_ towards cbmpliance_ of the order dated
16.2.206068 passed in OA No. 51/2688 and
- upoen _hearing\ the parties on thé
cause/causes that may be shown and on
pefusal of records be pleased to punish
the contemners and further be pleased to

pass appropriate order towards



implementation of the said order dated
1 16.2.200% and/or be pleased to pass such
further order/orders as the Hon'ble

Tribunal may deem fit and proper.

And for this, your Petitioner as in duty bound,

shall ever pray.

A S Affidavit........
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AFF1DAVIT

I, Sri Th. Basanta Singh, aged about 34 years, son
of Th. Mohon Singh, resident of Ninghthogkhong Kha
Khunou, Biénupur,.Manipur, do hereby solemnly affirm

and state as follows
’

1. That | am the Petitioner in the accompanying
application. I am fully conversant with the facts and

circumstances of the case.

2. That the statements made in this affidavit and in

the accompanying appfication in paragraphs
’llf;6 ;'é ] are true to my knowiedge H th@se
made in paragraphs 2-?’5 béing matters- of

records are true to my information which | verily
believe to be true and the rest afe my humble

submissions before this Hon'ble Court.

And [ sign this affidavit on this the 18th day of

¢

September, 2080.

idenﬁified by me : | N

Deponent

Advocate , .
: Solemnly affirmed . and
declared before me by the
Deponent who is identified
by Sri U.K. Goswami on
this 18th day of September

, 2000, .
\}gwm%“ /Qﬁ%ﬂm‘

Advocate



DRAFT CHARGE

The contemners/Respondent are guilty of Contempt
9} the Hon'ble Tribunal for willful and deliberate
violétion of the érdef datgd 16.2.2000 passed in 0A No.
SI/ZQﬂQ‘énd accordingly they are'liable for Contempt of

Court Proceedings and appropriate punishment.
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v ORDER SHEET
APPLICATLON NO. S/ /LD o™ OF 199
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Advocate for Respondent(s)
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1 16.2.00 The learned ecounse

1 for the

ﬂ N ) parties submit that this case may be

" v disposed of at the admission stage

N itself.

The facts are:
The applicant is a
Census employee 1in the of

Director of Census

retrenched
fice of the

Operations;

Manipur. He prays for appointment in a
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stes of the-Registry Date '\. - "‘\!‘.”’! Order of the Tribunal
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N " | post.radainst’tthe existing vacancies
and the vacancies that may occur in

. connectlon with census operation of
AT IR g JEA L e
: : ' « 1 2000. e
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Heard Mr B.K.. Sharma, learned
counsel for the applicant and Mr A.
Deb Roy, learned Sr. C.G.S5.C., Mr
Sharma submits that ﬁhistﬂcase is
squarely covered by the decision of
the Tribunal’ datéd. 20.1.2000 in
O.A.No.415 of 1999, 0.I. Singh -vs~-
Union of 1India 'qnd‘“qphgrs,“4ln,:th%f
order it was held:

"eeeees It is agreed by the
counsel for the parties that as
per the decision of the Apex
Court in Government of Tamilnadu
and another Vs. G.Md. Ammendden
. and others (1999) 7 SCC 499, tne
. ' applicant is entitled to get the
T ‘ I ~ ., appointment when the new vacancy
ETEIRRY P , , will arise. As per. the said

: - ’ ‘decision the learned counsel for
, . the parties submit that the

. applicant may be absorbed in the
‘  vacancy that will occur for
Census . of 2000, in a suitable
post which he 1is entitled to
following the judgment of the
. Apex Céurt.m........

i

!
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PEARNRH

In view of ‘the above, following

?ur decision in the aforesaid case we
dlspose bf this application with

irection ‘to the respondents to absorb

he appllcant in vacancies that will
Eccur foriCensus'Operations of 2000 in
a suitaéle post for which the
%ppllcant is entitled to following the
gudgment ?f the Apex Court referred to
pbove. The respondents shall make the
app01ntment 1mmed1ately within a
Feasonable time after occurrence of

the vacancies not later than two
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16.2.200p
. _ months from the date of receipt of
:‘: vy ’ 'this order.
The application is disposed of.
[
' No order as to costs.
: .
Sd/=VICE CHAIRMAN
Sd/~-MEMBER( ADM)
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The Deputy Director Ad.lV

0/0 the Registrar Goneral of India

" Kotah Hougg Annaxa, 2/a, Mansingh Road,
NEW DELHI Q 110011,

Subjactie  Constituilon .of DPC in the offlce of the Director
RN of Cenpug Oporations. Manipuc «

Hadam,

I have tha honeur to rafer o ¢nte offles ordsr NO.A.32012/
3/2000=-Estts - dated 2%.4,2000 and copy endorsed to the Offica of
the Registrar General, India and to say th & the papartaental Pro-
motion committee(DPC) in wegpoct of the group C I D posts has boed
constituted with the nirector as Chalyman { copy of tha ordor $8
gnelosad fox rafeudnca) ¢ :

 purther, I am o state yhst this office has bedn ganctioned
2 punber of 200l=Censug pOsLS in @ifferent ¢rados WeOsfele2s20000
At pregent one post of Deouty Dirzcton is 17ing vacent singe Nove 'S
and requaat has been made to £4311 up the post in this connectlone
woogver t11l now the post h&ao nct yot baen c23led up. This of£4cy
kos no alternative Wk to coratituts the D.P.C. TO enadio this of flec
£C take up nmaamr{ action in £illing up tha posts ereatad in
gonnaction with 2001wCansus a8 well es the iong term vacant poste
4a time. Hence this offlee nes constituted the DePeTo unday Of£ich
ordor Aated 27.4.2000 roforred  2bDOVE with the Direcztor of this
offlos a2z Cholrmales ;

f am, thercfcre, toO request you kirndly to convey tha sone=
rion of the Reglstray canepal, Irdia to the approval of tho DePoCe
conatituted in this Direotorate and eommmicate tha same Lo this
~ffice at an early dates

i

wroep  faithfullye

( 1. MTNIMANI grHeH )

— et o

wpLERAX NO. 0385 220215
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NO,A,12021/5/98-Aoptt

MINTSTRY OF HQME AFEATR

IN HOME S5 _

"OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS
MANI?UR

B oy VACANCY  NOTIGE
‘ o ImpﬁaI,SZU}ZOOU

It is proposed to fill up some posts as detailed in the
Annexure-I by transfer on deputation basis in the office of the

Director of Census Operations, Manipur, Imphal against the shoxrt
termfvecancies created for 7001 Census from amongst suftable officers/
or officlals of the Central/State/UTs Government Departments ful- ‘
£illing the .eligibility condition as indicated against the posts,

I The pa the sel wil]

t accordeance w?tx %ge ins gu?%igg 8§£ g%gég Y%l%h2°0532%¥%§§% %?
Personnel and Trainin% OM No, 2/12/87-Estt(Pt.I1) dated 29.4,98 as

amended from time to time,

may be extenadd ?gr“?8¥§§§%°ge¥i§é,b° initially upto 28,2,2001 which

g o e

Application of the officials who are suitable and willing .
and eligible for appointment by transfer on deputation basis may
be forwarded in the enclosed prescribed proforma at Annexure * [I
along with their ACR Dossiers for preceeding 5 years and Vigllance

Clearance Certificate to thisnoffice " ° - within 6 weeks from the
date of publication of advertisement in the Employment News.

Those officials who volunteer for these posts will not be
permitted to. withdraw their names later on,

o

SD/-

(ma.B}Hég§§gmsiwsn)
TELEFAX 0385-220215

No.A,120214?/98-Ap%tt/ Gist - ) I?pg@l, 5,9,2000
$ - stxar raxr ‘ag Ira 13
Copy to ﬁggéh House gnnexefé?ﬁ, Méksgnqh’ﬂ

d
NEW DELHI -~ 110011°with reference 26 their letter
No,12011/4/2000-Ad IV dated 14,2,2000,
2) All DCOs in the State/UTs.

3) Deputy Diregtor(Advertisement) DAVP,P
. Parliament Street, MNew Deolhi - 140052(
! - for publication in Enployment News.

4) The Chief Secretary,Govt. of Manipur,
5) All Central/®tate offices located in Manipur,

o g T S S i e

,T.I.Building
vith 3 copies)

5d/-

DIRBCTOR i
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"IN THE CENTRAL NWINISTRATIVE TRIBUNAL :::1: GUWAHATI BENCH

IS

~ 1

GUWAHATI. 8
IN RE: (Ei %L§% |

’ ' m >

SHPI TH. QASA’\!TA SINGH aa 5,

« VERSUS = ' :

' SHRI DINAMANI SINGH AND ORS :

IN RE :

~ SHOW CAUSE FILED BY THE
RESPONDENT NO.3 SHRI KH.
DINAMI’:NI SINGH,DIRECTOR OF
CENSUS, MANIPUR, IN THE SHAPE
OF AFFIDAVIT,

'I,SHRI KH. DINAMANT SINGH,Director of Census, Manipur,Imphal,
do hereby solemnly affirs and state as follows

1. That I am the Director of Census, Manipur,Imphal and I have

been impleaded party Respondent No.3 in the instant C.P. along with two
others, I have'received a copy of the aforesaid C.P, from the Registry

of the Hon'ble CAT, Guwahati Bench, Gurahati, gone through the same and
understand . the contents thereof. As such I am competent to swear this

Affidavit and file in the Hon'ble Tribunal as directed.

2. That before traversing to the parawise reply to the C.P, this
deponent respectfully submits that he has great respect and high regard
to the Hon'ble Tribunal and he has no such record of being disobedience
and disreSpectful to the Judcement and Order record passed by the’ Hon'ble
Tribunal in any manner at any point of time being a member of public
service. However. in the instant case the deponent has become handicap
in view of the policy decision taken by the Govt. of India which was
circulated vide No.12011/4/2000-Ad.IV dated 12,02.2000 issued under the
haﬂé of Under Secretary to the Gévt) of India, Ministry of Home Affairs
and also No.12011/3/2000-Ad.IV issued under the hand of Joint Registrar
General of India and susequent communications to the effect.

3. That this deponent does not admit any of the facts, allegations,
statements, averments made in the aforesaid C.P. save and except these’
have been specificallv admitted hereunder in this Affidavit. Further
the statements which are not borné on records have been categerically
denied.

< Contdoouz/-
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4. That as regards the contents of paragraph 1 of the C.P. this
deponent does not make any comments since these are matter of
records.,.

5 That as regards the contents of paragraph 2 of the C.P. this
deponent - admits truthness of the evezments to a certain extent as
a matter of records. However, he denies the allegation that the
Respondents have not acted upon the judgement amd orders passed by
the Hon'ble Tribunal dated 16.,2.2k in O.A. No, 51/2000

amd respectfully states that till the pronouncement of judgement
and order dated 15,2.%¢ in respect of the aforesaid 0.A. the
policy of Govt. of India in respect of appointment of employees
against the sanctioned vacancies for the purpose of census works
for the given period was differant. Accordihgly en receipt of the
aforesald judcement and order the matter was taken up with the
appropriate authority in the Ministfy of Home Affairs, since no
posts were sanctioned for the census works 2001 ti11 such time.
Whereby some clarifications were issued bf the Hon'ble Tribunal
with a direction to implemant the judgement and  order dated
16.2,2k Passed in 0.A. No.gy /o within two montha from the date
of receipt of the aforesaid order dated .

It is pertinent to mert ion here that by the time policy of -
Govt. of India in respect of appointment of employeces for the cansus
has been changed and all Directors of Census Operations have been
intimated vide letter No0.12011/4/2000-Ad.IV dated 14. 02,2000 and
No.12011/3/2000-Ad IV dated 14.02.2000 which were recnivpd in the
Office of the Director of Census, Manipur.lmphal after the passing -
of the aforesaid orders for which the same could not be placed
before the Hon'ble Tribunal at the time of passing the aforesaid

orders.

Photostat true copies of the aforesaid

letters dated 14-02-2000 are annexed
herewith and marked as ANNEXURE-R;& R?

respectively hereof.

contd oo 3/
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Thus the aforesaiF orders came into being which jecpardises the policy
decision of Govt. of India. Uncer this backdrop finding no way out the
Resporidents have filed a Review Application to review the Judgement
and order dated;g .2 “,pooopassed in 0.A, No§1/2000which has been duly
registered and numbered as R.A., No. 9/2000

6. That as regards the contents of paragraph 3 of the C.P., this
deponent respectfully states uha‘c in view of the aforesaiq policy
decision of the Govt. Of India the posts sanctioned for census of India .
2001 and the resultant vacancies caused in group C & D categories dQue
to promotion to the higher grades are to be filled up only by promotion
or on deputation basis in accordance with the provisions of Recruitment
Rules. In the circumstances the Census Directorate including the Dire-
ctorate of Census Operations, Manipur were further strictl y directed
that direct recruitment from open market should not be made in any
case for the above posts. In this respect the CGovt., of India in addi-
tion to the aforesaid letters dated 14~02-2000 have issud@qd letter
No.12011/4/2000~A4,1V(Pt) dated 25.9,2000.

A photostat true copy of the aforesaid

letter dated 25.9.,2000 is annexed herewith
?

and marked as ANNEXURE - R~ hereof,

All the Dimectorates of Census Operation have been made known that
recruitment of posts as optioned for Census of India 2001 and circtuars
inviting deputations were done 'in pursuance of the instructions issued
by the Govt, of India time to time in accordance with the ch anged policy.

7. That as regards the contents of paragraph 4 of the C.P. this deponent
respectfully states that under the present policy of the Govt, of India
the short term‘vacancies sanctioned for 2001 censvs and vacancies caused
by premotions are mandatOrily be filled up either by promotion or by |
transfer on deputation basis and several instructions for wide publi-
city inviting applications for appointment on deputation basis have been
issuee by the Govt., of Indis. To wit the letter No.12011/2/2000-Ad.IV
dated 16.5,2000 may be referred to here.

Comdco;4/-
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o A photostat true copy ofthe aforesaid ‘&
letter dated 16.8.,2000 is annexed

herewith and marked as ANNEXURE R4
hereof. |

As stated earlier. the promotions given to the ragul ar census
employees in respect of the posts created for Census of India,2001
were in compliance to the Covt, ¢f India's instructions. Likewise,
circular issued by this Directorate inviting deputations to the
subsequent vacgncies were also in accordance with the inst:uctiona
issued by the Govt. of India. Be it further stated that no direct
recruitment f£rom the open market has becen made in case for the
census of India 2001 temporary post or for any regular vacancies
sinc the order dated 16/2/2000 passed by the lon'ble Tribunel,

8, That as regards the contehts of paragraph 5 of the C.P. this |
deponant respectfully states that the categories in thegrade of
Group'C' posts lying vacant at the disposal of the Directorate of
Census Ope rations,Manipur are the resultant vacancies arising out
of promotions given to 2001 Census posts created upto 28,.,02,2001.
AS per changed policy these posts are mandatOrily required to be
filled up by way of tranrfor on deputation as stated in the fore-
going paraqraphs.

Perhaps 1t will be not out of place to mention here that the
Govt. of Indishave taken the aforesaid new policy decision with
a view to -

i)f avoid further complications at the time of termination of
| census emplovees as had been experienced in the past which
also resulted 1n multiplication of litigations creating
serious administrative inconvemience, and

11) minimise economic burden in the public axchequor.

9. That'as regards the contents of paragraph 6 of the C.P, this
deponent does not make any comments.,

10, That as regards the contents of paragraph 7 of the c.P. this
deponent respectfully states that promotions given to the regular
census employees against the temporary posts created for the census
of India,2001 for a period upto 28.02,2001 and circulars inviting

contd..5/=
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deputation for subsequent vacancies arising'out of the above promotion
were in accordance with the Govt. of India changed policy. As such it
may respectfully be submitted that this deponent, for that matter, the
Respondents have not violated the Judgement anderder dated 16/2/2000
passed in O.A.ho 51/2000 in any manner. Nor there is P naseion
on the part of the Respondents in respect of compliance of the aforesaid
judgement and orders, however. it is the policy of Govt. of India which
has placed embargo in fresh employmant from the cpen market for the
Census of India 2001 which is beyond the control of the Respondents,

ll. That the statements made in paragraphs of this Affidavit are true

to the best cf my knowled§e and belief and these hav: been made in 2,356,781
paragraphs are trua to the best o‘ my 1nformction which have been derived
from the records and the rests are humble submissicn Hefora the Hon'ble
Tribunal, AND I sign this Affidavit this the (944 day of-ﬁbvuu~72ﬂo.

) o o (ijka, Z&n\@wwamk¢ E%ﬂ,

DEPONRNT

Identified by | The deponent hera has solemnly affirmed
and declared before me who has been iden-
1 [ 3 tified by Shri f \
Advocate. ' | this @he [ Y & day of L / Jae/

ADVOCATE
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New Delhi, the 14.02.2000

To,
All DCOs,

Subject : Filling wup the post sanctioned for Census of
India-2001.

Sir,

. I am directed to say that a number of posts have been
sanctioned for Census of India-2001. Theseé posts are required
to be filled in as early as possible. As you are aware all the
Group 'C' posts ‘sanctionrd for the above Census and the

vacancies caused in Group 'C' and 'D' categories due to
promotion in_higher grades are to be filled .by DCOs and the
posts coming under Group 'Q' and 'B' are to be filled by this
office. You are requested to ensure that the posts available
for Census of India - 2001 in Group 'C' and 'D' are filled

in only either by promotion ~or on deputation basis in

"accordance with the provisions of Recruitment Rules. Direct

recruitment from open market is not to be made in any case for

the above posts. A suggested model 'order' for promotlons
against above mentioned posts is enclosed, which may be used
with suitable need based modifications.

If -some of the officials appointed against Census of
India - 2001 posts have to be regularised later, on
availability of long-term vacancies due to retirement -etc,
separate orders for their regdlarisétion must be issued.

So far as Group 'B' posts are concerned you are
requested to send by 25th February'2000 the A.C.R. dossiers for
last 5 years, vigilance clearance and seniority 1list of the

V’feeder grades of each category of Group 'B' posts to enable us

‘.’L"'f

YBSARY
\

to process the cases for their promotions. Where eligible
persons are not available for promotion against Group. 'B'
posts, action to f£ill up the post on deputation may be
initiated by the directorate. Action taken in this regard be

communicated to ORGI.

All posts, to be filled in by deputation may be
advertised in leading newspapers and Employment News, through

DAVP, in addition to circular to Govt. of India and State Govt.
offices etc.

Yours faithfully,

el arm & -)‘~

(M. R. Sinagh)

"By ""Fé‘x'/sp‘e‘éc‘f post

(-

N



OFFICE ORDER

e

g

The following ( Name of lower post ) in the

Directorate of - Census Operations, are

promoted to the post of ( Name of higher post ) on regular

basis in temporary capacity with effect from the date they take

charge of the post until 28.02.2001 or till further orders
|
whichever is earlier

1
|

. - (Name of officials being prométed )

S oW N
.

The above promotion has been mgde against the purely
temporary posts sanctioned for Census of India - 2001/
resultant vacancies vcaused by promoﬁions against posts

sanctioned for Census of India - 2001, and this promotion will
| !
i i
@only upto them
|

continue

]
e

sanctioned period. The above

'
i

promotiong order shall ndf bestow upon the afore mentioned .

gL

officialsi any claim for regular promotion against long term
vacancies or core posts.

The above officials shall automatically stand reverted

as Name of lower post ) on the expiry of the above
" referred date(s) even if'po separate order for reversion is

issued.

DD/AD of Census Opertions
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“fﬁﬁﬂ feats | 14.2.2000
New Delhl. the '

To
All DCos
Subject: Ad hoc appointments.

Madam/Sir,

. : ' ' I am dlrected to refer to our letter of even number
dated 20 '1.2000 and subsequent discussions ‘in DCOs ‘Conference

during February 3-5, 2000 on the above subject ‘and clarlfy

‘that ad hoc app01ntments from- ‘open market are totally banned

et S e s e b an

Any viplation of this 1nstructlon will be viewed seriously.

' o - DCOs - are requested to - ensuré that no ad hoc
AﬁX\V \ﬂ\a\P\app01ntments are. made from open market agalnst any long term
Qe ]

or short term vacancy due to any reason whatsoever Detalled

. .¢$U gu1de11nes for filling- up of posts sanctloned for Census of
Al \l
AN

Indla, 2001 are being sent separately. You.are requested to
\— .

,be {//’. : .‘aggnowledge the receipt of this letter.
. L
\\(\.4/_ )
-ﬂiVL _ . ‘
Yours faithfully,
- _\. )
|
( JAYRYHRBE QUPTA )

Joint Registrar Genéfral, India
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No.1201 l/4/20()0~/\(l.lV)(l’(.)
Ref. No.: ‘ ' Sg)lunl)u 45, 2000.

l'o,

All the DCOs.

}

Subjcc(:- Filling up of the posts sanctioned for Census of India 2001,
Sir/Madam,

I am. dirceted to refer to this Office Jetter of ceven number dated

Q - 4.2.2000 where .in DCOs were advised that Group ‘C’ and ‘D’ posts

sanctioned for Census of India 2001 or resultant vacancies caused i in group ‘C’

o and ‘D’ due to plomotwn should be llllcd up only by plomol:on or deputation.
,_} . But instances have come to the notice of llm Office (lmt some DCOs.are trying
- to hll up above mulllon(,d va: mucs b)_dnul recruitment or on daily wages.
Such _Aactions s by DCOs are Iug,hly irregular _and have been viewed by the
N Registrar General, India very scriously:
j\ ) 2, “All DCOs are qullLS(Ld to umlu m- that no recruitment has been made
. \ ’ A ;
. JM\M‘ l)y them in violation of 'lbmc mentioned guidelines. Their reply should lcadl
(ll(. undersigned by 6™ ()Ll()')(.l, 2000,
D f(* " »
sl \i\ . ‘ ' Yours faithfully,
g5 - L ‘ /
— P L - 4 PA
| i o\ W ' - \@7&
< . (.l:t)-u-_.hrcc Apta )
. - - - JU Registrar Genéral, India.
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New Delhi, the 16.05. 2000
To,
All DCos,

'SUbject : Filling up of the posts on deputation basis-req.

Sir/Madam, .

It is observed that many Directoretes are not
following instructions and procedures!laidbdown forxsendihg
proposals for filling up the posts on deputation basis. It
is reiterated that wide publicity may be given while inviting
applications for appointment on deputation basis. A minimum -
gime pferweeks from the date of publi :
News may be given for receipt of app
efforts may be made to obtain CR
clearance of outside candidates.

lications and adequate
dossiers and vigilance

Prdposals sent to us should be
P frespects and .should  include - details -as
" piw | letter No. 35018/4/2000-ad. IV dt.
" | facilitate timely disposal of cases.

‘complete in all
indicated in our -
16;02.2000.. This: would'x

-
o~

o e
'.x

Yours faithfuLly,;V;V

_(M. R. Singh)fiﬁ
Under Secretary to the Govt. of India™ty




